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p Heard Shri S.K.Dey, the learned counsel
« : . _ for the applicant. The petitioner in this case | %
according to his application was convicted in s ﬁ
L : :
ﬂ 5 criminal case and was tried under section 302 Indiam |
o
? | Penal Code and was convicted on 30-6-1976. His -
appeadziinn to the High Court of Judicature at
Allahabad was decided by its ju &ment dated 24.9.82 #
; confirming the conviction. His appal to the Hon'ble :
| 00 andu *
& Supreme Court was not admitted and he went @A .a-( ;f-*
conviction. Later on, he made a representatlen to b
~ ’:
the department for his re-instatement in service
repeatedly. He filed this applicetion on 21..1;2-.1-953‘7&.' |
This application is badly time barred and , tharefar% J_[
ﬁf 2 _cannet be admitted on the ground of limitation. Thi&

application is rej e@tad at admission stagee.




